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CENTRAL ADMINISTRATIV2 TRIBUNAL,CIRCUIT BENCH LUCKNOW. 

Registration T.A. No. 1145 of 1987 
( W.P. No. 1982 of 1983) 

She° Ram Singh 	 Applicant. 

Versus 

Union of India 
and others 	 • • • • 	 • • • 

	Respondents. 

0.11•11•4110,-.41,..Melaa 

Hon. Mr. Justice U.C. Srivastava,V.C. 
no!ble Mr.  K. Obayya, Member (A) 

( Sy Hon. Mr. Justice U.C. Srivastava,V.C.) 

This is transferred case under Section 29 of 

the Administrative Tribunals Act ,1985. By meas 

of this application, the applicant has prayed for 

quashing the order dated 17.3.1983by which he was 

punished after departmental enquiry and was reduced to 

lower post Of fieeman-A in the scale of R. 290-350 

and fixing his pay at Rs. 350/- per month for a period 

of three years from the date of the order without 

postponing future increments. The High chourt has 

stayed the operation of the said order, with the 

result, the applicant continued to hold the said 

post. During the pendency of this case, he retired 

in the year 1987, as sach, the application has become 

infructuous. The learned counsel for the respondents 

states that in view of the fact that the applicant 

has been retired and he has enjoyed the very same 

officet and have got SW his salary. and because of 

the interim order passed by the High court, this 

application has become infructuous. The learned 

counsel for the applicant contended that for the 

Contd ..2p/ 
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purpose of pensionary benefits, the applicant should 

be deemed to be continuing in the said grade. Accordingly, 

this application is hereby dismissed as infructuous 

with the Observation that the applicant shall be deemed 

to be continuing in the same grade on whichle was 

placed before passing of the punishment order till 

the date of retirement and will be granted pensionary 

benefits accordingly. No order as to costs. 

pt  

iLfAc )(-7/  r A 1,- 

Dated: 16.9.1992 

(n.u.) 
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In the 'Hon' hie High Court of Judioture at Allanabad, 
(Luck.now Bench) ,Lucknow 

Tarit Petition No. of 1983 

Sheo RamSingh 	 -Pe titionr  

f"2-2 
io 

Ti^v vk4c1 

  

VerSUS 

The Union of India and another 	 -Opp-p ,rties 

LAE 

Si. Description of paper 	 Annex. ime  
no. 	 no. 

1-(r1t Petition 	 /- 
Affidavit in support of the petition 	/9- /3 

-Memo. dated 20.7.1081 	 1 i 	d 

Order dated 24.9.1981 	 2 17-/8 

App. dated 6.11.1981 	 3 /f -g° 

Notice dated 25.2.1982 	 4 2/-a 

7. Reply dated 15.3.1982 	 5 .23- ,V# 

Order dated 17.3.1983 	 6 
4akelioL-f-a-m,)7., 	 xr7 

( B.0 iSikerna) 
Advocdte 



In the, lion'ble High Court of Judicature at Allahabad, 

(Lucknow Bench) ,Lucknow 

••••••• 

Petition and r Article 226 of the Constitution 

of India 

t'Writ Petit ion Th. 	1  of 1983 

Sheb Ram Singh, aged about 54 ye.rs, son of L421 

Udai Raj Singh, perlanent resident of 281/408, 

lavai ya , ue ic.nov -4 

P titi oner 

Versus 

The Union of India through the GenFral Lanaeer,  , 

Goralchpur 

The Divisional Railway Ivlanager, N.L.R 

Divisional Offices, Ashok Mare, Lucknow 

Clop-parties 

This humble petition on behalf of ti-r 
peGitionir above-named :nost respectfully sholeth:- 

I. That the petitioner was initially appointed 

on 	Dost of Tuble Gleaner in thr 7.L.Railway 

„ 
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on 6.9 .1946. The petitioner thereafter gained 

promotions to various .00sts in the channel of 
.4„ 

or (mot ion of Tube Ole anertc and was ult ima tely on 

22.1t.79 :promoted as Driver grade :3 in scale 
425-640 from the post of Driver grade tOt. 

2. That the petitioner while working as Driver 
grade IC' was served with a memo bearing no. T/5LI7/ 

rA/21/81 dated 20.7.1981. Thesaid memo was issued 

on cyclostyled prescrilped _proforma no.11 	 in 

ter as of rule 11 of V.,T Railway Servants (Discipline 

arid 	peal) aules,1968. By the said tnem.o. the 

pc i 'loner was informed of a proposal to take 

action against him and the imputationof misconeu.ct 

and misbehaviour on which it was to be taken ,nas 

intimated . A irup copy of the said memo. is being 

annexed as Annixure.m.1 to this petition. 

3. that the. petitionir submitted a reply to the 

said Inemo. and denied any violation of subsidiary 

nil= 34 having been committed by him or that he 

passed any signal at danger. The petitioner 

indicated in his explanation that the gate:aan of 

no. 48 was showing glen banner and the 

train was at a speed of 10 a. per hour. 

4. That on a consideration of the pe titionrrs 

said explanation the Senior Divisional 53chanica1 

b'ngineer , L.Railway, Luck-now by means of his 

order dated 24..1981 cryptically Passed the 
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follol: in_ order:- 

"Def ence not plausible. Withheld indremen, 

temporarily for one year." 

A true copy of the said order dated 24.9.1931 is being 

annexed as Linn,-,:zure,..no.2 tothis petition. 

5. Thnt aggrieved by ti-n 

of withholding increment 

the petitioner preferred 

party no.2 on 6.11.1281. 

said order of punisiment 

temporarily for or year, 

an appeal to opposite- 
Vith d - view to place 

(Th 
7cct,kc ktt A  

on record the facts stated and pleas raised by 

the petitioner in the said appeal, a true cony of 

the same is being annexed as ,kratLure n3 to this 

petition. 

6. That opposite-party no.2 inpurported exercise 

of poLrr under rule 25 of the Bail ay Servants 

(Jisciblinil and Appeal ) aules, 1968 is,ued 

Show cause not ice indicating his provisional decision 

that the Ounishaent imix?sed on the petitioner by the 

Senior iiivi sional 	cal Lianagezbi  LucLnow 

by his order dated 24.9.1981 vas inadequate and 

in vi,71fi of the gravity of the offince committed 
• 
I,..- 

by the petitionPr a 3 severer punishment was 

Irvarrented. Opoosite-narty no.2 accordin-dy 

Provisionally took a decision to punish t.ie petitioner 

with stop t-11 of increments for three y,,7ctrs with 

cumulative effuct. 2i copy of the said notice dated 

25.2.1962 is being annexed as knEur_t_agil to this 



In,  

petition. 

Th-t the petition r in response to the said 
notice of imposition of enhanced penalty 

submit td his reoly on 15.3.1982. dth a view 

to place on record t!ii, con nts of the said 
representation, a true copy thoreof is being 

annexed as Lanexuro n.o 5 to this .pctitiri. 

Ilia the pi:titioner to his utter surprise 

has now gain id knowledge that opooEite-prty no.2 

has by mans of his notice of imposition of 

pen'alty b arixyz no. 11/537/2 /21/81 dated 

17.3.1983 has Passed an order imposing the 

punistraent of reduc-tion to a lo-cr post 	±z 	of 

Fir man A' in scale 	290-350 and fiAng his 

pay at /Ls. 350/- per month for a otriod of three 

years without postponing future incr,;dents 

It isrelevant to indicate that the potiti one 
is at present workin„, as Driver ;znide B scale 

its. 425-340. Tht next below post to that of Driver 
grade 	is Ds2ivra.  grade '0' in the nay scale 
of 	LI° 	The post of iirlman A 

is tvto brados below to that of the post of 
-nree 

Driver Grade B, the t.,Po grades intervening in 
1131P-21" 

between are of SAanter 3 and isa-Atin Grain '0', 

tru,,  copy of th.esaid order dated 17.3.1983 is 

being annexed as kaeaure, no.6 to this petition. 

9. That a perusal of Ur, said order of punishm nt 
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v-puld show that it makes reference to the report 

of an in,uiry officer appointed toin_u.ire into till; 

charges against the p Hitioner. It is stated tat 

oppoLite-nurtyno.2 by order dated 16.4.1982 
appointed one En i 	 , Loco Inspector 

Charbagh toact as theIn.uiry Officer . 

10. That oppositl-party no.2 purporting to act as 

isciriinary authority .,ua the petitioner had at 

no time drawn up or caused to bo drawn up the 

substance of imput,itionor mistehaviour against  the 

petitioner for which it was proposed to bold an 

in airy against him into definite and distinct article 

of chsre . CpPo ite-party no. 2 also id not 

draw or cause to be drawn up a staterrient of 

imeutation of mis onduct or misbe'iaviour in 

support of each article of charge and nr-P- h r any 110 - 

of witnesses nor list of tdDcuml.,nts by which the 

articles of charges were oro2osed to be sustained 

wvre intimated. It is stated that opposite-

party no.2 did not; exercial bower at any time 
cont in in Bub-iliac (3) of rule 9 of thr, [discipline 

and 
	

u1 s • It is 

1 
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Duld show that it makes reference ,o the rePort 

of an in.,uiry officer appointed toin Jiire into the 

charges against the petitioner. I t is stated that 

oppoLite-p-rtyno.2 .by order dated 16.4.1982 
appointed one En i R.IC.Kapoor , Loco Inspectar 

Charbagh toact as tb In.uiry Officer . 

10. That opposite-party no.2 purportin to act as 

lisciiinary authority ua the Petitioner had at 

no time drawn up or caused to bo drawn LID the 

substance of imput4tionor misNlhaviour against the 

petitioner for which it was proposed to bold an 

uirY ,ainst him into definite end distinct article 

of chrIrje . eppo,ite-party no. 2 also did not 

draw or cause to be drawn up a statefient of 

imutation of misconduct or misbehaviour in 

support of each article of claprge and neifher any list 

of witnesses nor list of documents by which the 

articles of charges wcre proposed to be sustained 

were intia:ted. It is stated that opposite- 

party no.2 did not exercise pomr at any time 
cont. bled in sub-ride• (3) of rule 9 of the Discipline 

and Appeal Rules . It is further stated that the 

Doti tionPr was not served at any time with a 

copy of the article of charge, the statement of 

imputation of misconduct or misbehaviour and 14;r-t;  

list of witnesses and doe wants by which each 

article of char Gt was proposed to be sustained. The 

petitiorrr was also not called upon to submit a 

vitten-st-itelent of defence as mandatorily enjoirA 
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by sub-ru.le ) of rule 9of the Discipline and Anneal 

Rulrs. 

11. That the panishlont of withholding incremerit for 

sprcified period even including three years is a minor 

Dunisitra6.-nt and has been entracrated in rate sib-rule 
6 of sub-rule 4 of the said rules,168. It is 

stated that opposite-p lrty no.2 having decided 

orovibionally to impose 9 punishment of withholding 

increments for a period of three years by order 

dated 25.2.1982 had no occasion to decide th-t an 

ld in terms of the provisio'ns of rule 9 

oi the said rules. It is stated that there was no 

warrant or reason for the said decision brceuFe 

nothing fresh took place between the issuance of 

the order dated 25.2.1282 and the order dated 

16.4 .182 of zesaid 

12. That the post or a driver in the Indian Railways 

is a post belonging to the iliechanical Department. 

Opposite-party no.2 is not an officer of the 

,lechanical Depart„ent and is neither the pet titionprs 
appointing authority. The head of the tcec nanic al 

partment is the DiviEional lviechanical 44jngineer 

and is the appointing authority of the drivers. 

It is,therefore, stqted that opposite-party no.2 

is neither the netition:,;rs anpointins authority nor 

has any disciplinary control over the petitioner 

and thus could not act as ta„.. disciplinary authority. 

13. That rule 17 of the Discinline and A 

(Ci 40_112.r  

41. 
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Rules ,1968 enumerates the orders against which 

no appeal lies while ruls 18 enumr-ates th-: orders 

, against which an appeal lies. Sub-rule 2 of rule 

18 provides an appeal aainst an order imposing 

any of tne penaltities specified inruiLi 6. The order 

of imposition of penalty of withholding incre lent for 

one year wasan aplealaole ono under the provisions 

of sub-rule (2) of rule land in fact an appeal 

21 
	 against the same had also lof,- en preferred. 

14. That the impugned order dated 17.3.1983 has not 
been given effect to till date but is likely to be 

given effect to any day tkr.Teafter. 

15.That the petitior_.r was at no time given a notice 

stating the penalty to be impo ed on him and calling 

upon him to submit his  representation as he lay ish 

to makE on the proposed Penalty . In other ords, 

the petitioner was not called upon toshow cause why 

the punishment 	reduction to a loT .-r post be not 

imposed upon him. 

in 
16. That/paragraph 4 of th order dated 17.3.1983 

it has been indicated that anappeal against the same 

I Rtakt j_ Li  lies under rule 18 of the said ralPs,19 68. .he 

authority to whom the appeal lif-s has not been 

indicated . (The petitioner is advised to state 

that for the following reasons the so-called reap,dy 

of an alternative remedy of arlar3D?al is illusory and 

is in m ann r aneffective alternative remedy.) 



Thp reasons are these:- 

].. That the appellate alltfrrity has no ror to 

grant stay of the order apPealed ag'ainst 4nd the 

appelai would take at least 2 to 3 years to be decided 

and durin„ the,' said period the petitioner would 

suffer grave and irreparable, inj ury inas.uuch as by 
the impugned order he issought to bP r-ducid two 

-rades below the present post hcld by him. 

18. That the petit ionor onthe Post of Driver grade 

3' 	setae 115 • 425-640 is drawing a basic pay of 

i. 515/- - hr.'reas by the impugned order his pay has 

been directed to be fixed at is. 350/- per month for a 

period of three pc- Irs. It lE further st'lted that 

the dearness allowance and other allowances are 

computed on the basis of the basic pay. Besides, 

th(1 rate of running allowance for Vire Ian A and 

Driver grade B is altogeh'er diffrrent, the rate of 

running allowance for Driver 3 being almost two 

time5, The loss of total emoluments to the petitioner 

if the impugned order is permitted to be given effect 

to 1Nouiii be no icss than it4•600/- pa month. The 

111111 llI 
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Th 	are these:- 

1g. 	That the a.opellate authority has no DOT-  r to 

grant stay of the order apbealed ai ns t 4nd the 

appeal would take at least 2 to 3 years to be, decide 

and durin the,' said period the petitioner would 

suffer j.-,,,rave and irreparable injury inasmuch as by 
the impugned order he issoucht to be rduccd two 

nades below the present post had by him. 

18. That the petit ionar 0 h.the 'DO st of Driver grade 

3' sc-ae 1-.5. 425-640 is cirawint, a basic bay of 

r. 515/- vh0eas by the imous•ned order his pay has  

ben directed to bP fixed at R. 350/- pr month for a 

riod of three yrs. It is further stted that 

the d,F. arness allowance and other allowances are 

comouted on the. oasis of the basic pay. Besides, 

the rate of runnin-_,--.  allowance for Fire -aan A and 

Driver Er-de 3 is altogeh-er iliffrrent, the rate of 

running allowance for Driver 3 being almost two 

time5, The loss of total emoluments to the petitionor 

if the imou,ned order is permitted to 'ix, given effect 

to would be no less than 13.600/- pa month. The 

total emolumonts thq Detitionnr is receiving as 

Driver Grade B comes to az.1500/- to hs.1600/- and 

as Fireman A the total emolumints would comr% or 

800/- to its. 900/-. 

19. That in t1 circumstances detailed above and 

having no other equally effective and speedy 

alternntive re.-lidy, the petitioner seeks to pref 

, L c 



this vrit petition and sets forth the following, 

amongst others, 

Because opposite-party no.2 not bein tir 

petitioners appointing autlavity or disciilinary 

authority has acted T?,:ithout jurisdiction in inesing 

the order imposing penalty of reduction to a lower 

post upon the petitioner by the order dated 

17.3.1983. 

Because, in any case, inasmuch as there has 

been gross non-comoliancf3 of the provisions of sub- 

rules 3 and 4 as also various other sub-rules of 

rule 9, the impu„ned order is clearly vitiated. 

Because there has been g o ss non-compliance of 

the pr)visions of sub-rule (5) of rule 10 inasmuch 

as opposite-party no.2 did not call upon the, petitionel 

to submit a renresenfation aainst the ProPosed 

penalty. 

Because inview of the circumstance that the 

Senior Di gi si onel Iechanica1sngineer , tk 

pvititionrs appointing authority , had on a considera- 

tion of thc1 fisconauct alleged a,ainst the petitioner 

considered it to be a c-16e for imposition of a 

minor penalty, opposite-party no.2 in the capacity 

of a disciplinary authority even though such 

OW,  
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capacity is denied c,,uld not have taken a 

decision that. the same misconduct warranted the 

imposition of a major penalty. Th decision, if any, 

to convyrt the proceedings for imposition of minor 

penalty into a Proceeding f or imposition of a major 

penalty was cLlarly violative of th orincioles of 

natural justice and is vitiOtted. 

(c) %cause even opposite -party no.2 on the basis 

of the lids onduct alleged against the petitioner 

in memo. dad 20.7.1981 in purported exorcise of 

power.  under rule 25 considered it a case warranting 

a severe Duni shment 	t, that too of withholding 

increments for a period of the years has acted 

wholly in colourable and nala fide exercise of 

Power in imposing a major penalty on the petitioner. 

(f) Because the imPu2nrd order dated 17.3.1)33 is not 

r ferable to rule 25 of the Railway Servants ( 
Qisciplina and Appeal) Rules,1963. If it could 

be found to have been passed by opposi te-party no.2 

in xercisc of povver of review ander rule 25, it 

must be held that the provisions of rule 25 Tere 

not attracted inasmuch as an appeal had been 

preferred against the order passed by the Senior 

Divisional ',,iechani:al ngin er imposing punishment 

of wi thholding incre aent temporarily for one 

year. 

Buse ounishmen, of withholding 
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incr t" lit of one y ar was appeilablr,  under tile 

provisions of sub-rule (2) of rule 18 and an anotlal 

having bolen nreAferred a ainst the same opposii- e-

purty no.2 or for that matter any other authority 

could not have exercised powr-r under rule 25 sinc8 

tile same would not be attracted. 

'aheref ore, it is respectfully prayed t'int 

this Uon'ble Court bP n117.9sed to :- 

(i)issuc a ',Tit of certiorari or a writ order or 

direction in tht natur of certiorari to uash the 
°Ideas dated 17.3.1983 passed by opposite-party no.2 

and contained in 4nnexure 6 to the rxit petition. 

(ii) issue such -)thr vxit, direction or order, 

incleing an order as to costs which in the circums-

tances of the case this Eontble Court inay deem 

just and Two )6r . 

(B. 	Fak sena) 
Aavocate 

Counsel for tfr petitioner 
Dated Lucknow 

11. 3.1983 



In the Hon' ble H1 1i Court of Judicature at Alla[-Labad, 

(Luc Bench) ,Luck.now 

111110 OM. 

Affidavit 

in 

Petition under Article 226 of the Con- titution 
of India 

Writ Petition Yo. of 19 83 

Shea Ral Singh 	 -P tit loner 

versus 

The Union of Indla and another -parties 

I, Shen Rani Sinsh, aged abouf 54 years, 

mnof Sri Udai 1.-iaj Singh, resident of 281/408, 

idawaiya, Lucknot-4, do hereby solemnly take oath 

and affira as utider:- 

That I am the petitioner in the above-not el writ 
petition and am fully acquainted with the facts 

of the case. 

That the cori,t. nts of paras 1 to 18 except the 

portion ,,,,Ithin,brackets are true to my own knowledge 

and those of pcirtion within bracket's are true on the 

advice of my counsel which I believe to be true. 



the deponent who has signed in 

,rovit; & 

aksena, Advoc: 	) 

-2- 

3. chat t.sa zantxzt* 	;az Annexures 1, 2, 3, 

5, and 6 Ivy° been compared and are certified 
- 

-be true copies. 

Dated Lucknow 	 Deponent 

11.4.1983 

I, the deponent aeracd above do hereby verify 

that contents of paras 1 to 3 are true to my own 

knowledge. No pest of it is false and not hi .ng 

material has been concealed; so ielp me God. 

Deponent Dated Lucknow 

11.40 19 83 

identify  

my presence. 

(Qlerk to 

Soleianly dfined before me on 

at 	e 	a. m/ 
the deponent who is identified by Sr i t.:\ 

clrrk to Sri 1\ • 

Advocate, Ih 3aurt, Allahabad. I have satisfied 

aysrlf by exaninins the deponent that he understands 

the contents of ths affidavit which has been read out 

and explained by e • 

SATLSUI  
• 

Lt.v.,...., ;  

No. 1°1  

tN 

ate 
V-- 



rF--- 

4 

17, 	 1 

11 

4-C1 

rac— 

1 cciT - 1 I 

  

z  

4-1iTc Ufl )-c<1( 	VTT TN 1 

19zr,  I 	I ) 

&z,f1-  - t/57//2 /8 I 	L.; 	 - 	1 1 

_ 	(' 1 -I4H 	-- 	 -i 

1 Le 	L(,)—  — 	1 

-P-TFLI"0,T;1" FEN -------- Li 4.9T ----- 

(. 14-41t,-;1 4 itie!, 	efT 	f.ITTL1,4 

ftli
ThijI VI 

) 	T3rt[ 	I66 

t 



iiT 	T 	-4r4-ci1--Q i 

4. 2- 

4<-1'1 	L if i '1 
_ 4 

'FZ•reiTn'i• . 177.,'`Q. 	4. 	7(',4.-Ke• -4.41-  T1 4Q '4'.:14" -  i'-. i.> --i•-i .•,:,. ICI . 	_ 

11. 

% 

'1'1 917;q114;TI '''.1:1''  i C51 ,•-)4 ci Q '.--YI i  c 

4. 41:. .-- • 	71,--. 	- 	 '". 	',1 	',.  1 4 	ce'fr Qr/ 	I 1 4-7I 	-.---( i 	-1 (1 	-.• I 	, 	 -) , ...,. 1 / 

f 

c1 	fT 	ct, ce.71, 	Le -  L 	 • 
	 • 

	

• , 

i 	iiuifl . i ; - — 	, 

A 
„ A 0., 	rC; T 

 
, 

, 

	

‘.) 	? 	tA-fr&14,-;-] 	
r Li ; 

. 	., 

	

, 	. 	. 	. ::.'..--1-1-ZA.  .a-  4 FT-c., 	ilf.'...,r .;•-•1 f 	.-77.-.:° • I 	I 
.\. 

c 
' 	".),.,' US') • 

	

N
, ._, 	,...., 	_._ . 

	

. ,........... .A. 	"N.,. 4- 	...s.., i 	i ..',":1 '1 T.P..). 	Ft.4  zi-i--c-,-.. 	..- 	.;-,:,-1-Iti°7-1 -4... 	-. i --.-',c i 	••,' 	i 

Q 0 

2 7/ 1 

(-r.-• 	't7.'
1-(D 

) 	\-1 

toC)1()1.  I 	f__ 

flT ------- •••••••• ----- 



:"; 

_ 	 4 
1 1 /41'11 ci) 	L 	rt 	54 

O 2.856 1T 	To C‘:Y--,1 	,;; 1 

,511--c14 	̀-• 	 / 6i I 	4H 	 - 

:II?' i iTci 

t.1-1-(1,21 

- 	
- o 	iorO56L I-7 . -1"6;:"(-1-  .1? , 

:1T :J1-;IT 

f,Tro, 1-1 i 	 is'CO 	(0 ;4 

A A A 
7- 
- 	 i 	 .''N 	) 	KI 	, 

i 

.zex).0-0 

  

  



/ 
	

10-R72 /8 1 

L-Lcfrt's:'<t ct 

    

t 	 c, i11:41 	1 1-:;:b 

t 	1-7,-fE 

   

_ 	i 	< 

   

 

i I 	1 

 

• - 1968 	I 1 

Cc-i „ 

_ 
4c1 	i cvT 	 1 `L;i I ut TA- () 

.2(C3k- 4-0-10 4-C 

-• 	41—Tr 

EfTtititf 
0- 	1 

I'Ep TOT 	. A  

17, r 



(u) 	• 	
2i 	j 

9%r-- :i -f 	CV`-i I 	i -111 	F 

=LitLAI 

- 

- 

e en 03 nab pl anTh 1.eWIT-one   year 

("F‘i• r 	R e sh Kum ar 
sr 	Fifj N 

I40 	24- 9- bI 

I TT 

_ 
_I 

1 	i J;1- riA 
a 

	

I 	c.) 	Oir(f 	Li I) 	 _ 	1 

	

A 	
A- 

	

(5.411 	) Ural 	 I 

A 
; 	t 

\•- :"--4 	-I L',11 	9-r1 1"1- 	
- - 

Or, 

i 
(z11, 611 qg-  i,.:{,dcp 

 

 

 

, , 	 - 

7;1"  

T 	i 	I,tc-i 	 Cal 3 

------------------------ 

------------------------------- 



17i 

21 ''P 

I 

- \9-11- 	 - - 	, — 	 — 

41 Tr - 	 / qr•T(4r,, i 

NO .6 0.11 

1 	4  
'c? 	Li, 	 ,  

	

"I‘t 	'II 	 I 	i 	4-, 	 , 

	

ci, (c 	 --" 

Qdr1 

:-. 54 :6T--\39 :1;-1 

1. 

	

— 	? 	.1, i 	 . 1-T€4- 1 	I n 	 4 f.5.. 	• 

T1 i. F trFT 	T 	 *?--; I 

4 	 ,..="7-ci1M-11-- 	;11 , 	; 

7 

	

F ,- ;:.,7..._.:„:..,,.. 	. -9 ,, 	,, 	(.,, 	,_.. _ -.1- 	, .-.,,, 4,%* 
 

ti14  '' 1  . 	4- /  '. -1- i 	) 	c _ _ 



• 
-,1' 	 , --" 	' 

_ A 
41-i 

_ 
RT. 417,, 

J-IrF(..--T  

t? 	4 t 	 7-i1 	rIr. .‹.;.,-, 	""",,.,'t 	i 

. 
'f_.! -r "< I I 	" 	"`"i 4 - LT.1H c 

Tr-.•"'ffr 	 - -1 

L: 
	

I -.1741-1 	\ .1 

cT 	Li 	 ii 	 41 

rr 	6- 1- 6 1 • 



-eX-02i9  ./Z\16  /1) 

A772,Alc' 

S—k4'0 cr77 

O1cr?7 927,44 a/64,r 

(fr  

77461ea 	--/2,42101Did 



In the 	iiip__;11 Court of judicature at Allahabad, 

(Lucknow Bench) ,Lucknow 
NIP ON 

t Petition no. 	of 1983 

Sh.eo RamSingh 

	

	
tionnr 

vers us 

Union of India and others 	 --Opp-pats 

ONO.. 

11.121_40 • 

liercy ADD ai 

The Divisional Railway Manager, 
aailway, Lucknow 

Through 

Lux. 

-4-fLeg: 

 

NP no. 11/537/W21/81 dated 25.2.1982 

Reference your NIP I have been punished 'A.th 

stopp age of increnent for three years c umula tive 

effect regarding dashing of engine no. 2858 7P of 

54 Din against, tractor ti no. USX 5311 on the 

level crossing gate no. 48-3 between AArSD on 

4 .6.1981. 

In this conn c io.n I beg to state the following 

few lines for your kind, and sympathetic considera-

tion Please. 

That the tractor involvrid in the above accident 
face 

came onthe traczc in 4Xxxe of the ap, e ing engine 

inspite of the fact that tile level 1;-ing gate 

was closed by the gatenari on duty. Butthe driver 



has been giVell a beavy punistrient in this case 

ough not directly responsible for ti r above 

Sir, I am on the verge of retir ment and 

will 'Ile. retired from service after three years. 

I have always been very alert whils on duty and tirre 

is no previous pas?, of this type on my account. 

I, thrref ore, pray to your honour to kindly 

consider my ivrcy appeal in Ay last days of service 

and lessen this heavy punishment as you consider 

best and save this poor ma.n from undue mAntial 

stress an agony in his la st days. 

For this act of kindness I shall remain 

ever grateful to you. 

'r)  Letl5.3.182   

Yours faithfully, 

Dr. 0/ GB 

DRijSfetyjJLJN 

Forwarded for disposal 

Sdly/ aB  
kl CI ),t_f 



Jame: ; 

In the Honible 	0ou.rt of Jteicature at llahabad, 

(Lucknov4 Bench) ,Lucknow 

'Petition No. 	 of 1933 

Sheo Ram Singh 
	 --Peti lonnr 

versus 

Union of India and others 	 --Opp-parties 

inggIure_04  -6 

N.B. Railway 

Order of impositionof penalty of ruction to 

lower post/gbade (service under rule 6(vi) of the 

Railway Servants ( D& A Rules,1968 

No. T/537/TA/21/81 	Dated 17.3.183 

10 

Sri Sheo Rain inc-41 

Fathers name Sri Mei Raj Singh 

Designation 	Driver Department 'Mech. Loco 

Ticket no. Loco Shed/Gharb a gh, Scale of Day 
P. 425-640 

Stntion Loco Shed/Charbagh 

Sri Sheo Ram Singh Driver 0 1.- rbagh Shed is 

inf armed that the Inquiry Officer/appointed to 

on,  uixe into the charge (s) against him has 

submitred his/their report. A copy of the report 

of the Inquiry Officer/ Inquiry is enclosfld in 

nine pagf3s. 

2. On a careful considerationof the enquiry report 

aforesaid the undersigned agrees with the finding 

(s)of the Inquiry Officer Board of Inquiry and 



holds that the article ( s) of charge is atzairamici 

Droved. 

The undersigned has tLerefore co211 to the 

conclusion that the penalty of reduction to a lo-rr 

oost Sheo Ram Singh on Sri Ship° Ram Sintzh. Fireuan 

'A' is theref ore reduced to lower post grade/service 

of 350 in the scale of is. 290-350 fixing his pay at 

-Lb. 350 per month fr a period of three ye9rs-- months 

from the date of this order without postponing future 

incrr_nents. 

4. Under rul,3 18 of the Railways Servants (D&A) 

Rules, 1968 an appeal against these orders lies to 

or ovided :- 

( i) the app,bal is submitted through proper chan:s1 

within 45 days from the date of receiot of these 

orders and 

(ii) the appeal does not contain impropzr or dis-

resiectful languam 

Please acknowledge receio .t, of this let t,er. 

.1* 

Signature .( ,L.I.Rama. Rao) 
Iciame and Designation Divl. Railway Manager 
Disc iplinar y authority N. E .Railway/Lucknow 

DA/9 

Ltrike: out whichever is not applicable 
0/6S Cadre idec Rum:dna/LP% 
-11/ QB 

DRMAJT. 

Received 11IP no.T/537/TA/21/81 dated 17.3.1983 

(7\ 

:.tcoutkli 4 ...c, F. 
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Application for interim r 

MI. MI* 

.Application no. (w) of 1983 

In thf, Hon' ble High Court of judicature at Allahabad, 

(Luckno Bench) , Luc k.now 

••••• 

in 
Writ Petition No. 

	- 
of 1983 

Sheo finm Singh, aged abmt 	ycars, son of Sri 

alai Raj Singh, permanent resident of 281/408, 

Maniya, Lucknow-1 
Petitioner-
apolicant 

vfrsus 

The Union of India through the General Manager, 

Goraknour 

2. "rke Divisional Rail-ay ',,,:anager, 1T.E.Rai1way, 

iiivisional Offices, Ashok 	Lucknow 

Op posi te -7) ar tics 

This application on onholf of the applicant 

above-named most re spe et:" ully shoe th:- 

Mat on th., basis of till facts stated and, 

grounds raised in the accompanying petition the 

applic ant praysthat this ontblC Court be pleased: 

p. 





-2- 

(1) to stay the operation of the order of 1) unis ment 

dated 17.3.1983 passed by ooposite-party no.2 and 

cor-l'ainid in annexure no.6 to the writ petition aril 

restrain the opPosite-parties frco acting in 

f urthe oance thereof. 

(ii) to pass such other order as in the circumstances 

of the case this Hon' ble Court may deem .just ard 

pro per • 

Dated Luck.tx)w 

11.4.1983 

B. C.S ak sena) 
Advo c at 

Counsel for the petitioner 
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IN THE 
cou7t of 

Be f 
1- " the 

VAKALATNAMA 

W .P 

INTex 	
Divisional Railway Manager, 

North Eastern Railway, Lu.cknow who is ex-officio 
• . . .au.tilor.isd. to,ac.t .fo.r and. on behalf. of Unton of India. 

In 	 and authorise 	Shri 9, •4• aqi-17,1„ . . . 

.aii way Advocatk, 	Lucknow. 	t appear , -3ct , apply 

tnd prose cute the above de s cribs Ce. Suit/, np li cati ori/Ca se /App.,. a 1/ 
irit/ Civil Revision on mcbrzlir behalf of Union, tf•Inclia.'arel.• 

. . . . 	plyi,sighg.R,aiTvity.Manager, • . ...... 

COURT OF 'JUDICATURE AT ALLAHABAD 
LUCKNOW BENCH: LUCKNOW. 

No. 1 	c3::7';  1983. 

Sheo Ram Singh ' 	  Petitioner 

VM3.,,SUS 
Union of India & another 	  Opp. Parties. 

; 

hereby appoint 
•• 

7:o file and take back .docutnent s 
) deposit nonay5' and generully 

0. 
60000600060 0 

... 	
000000600 

on behalf of Union 

0 C•5 ... 

ra.000 	0• 	
0 	0 	660 

to r epre nt Mcsanifticrocacadme for and 
ff1414, anc:1.14vI5lonal. ilaillyay Manager 

to accO processes of 

. 
the cour'7, 

tb2 above proceeding andto do all thi43 incident:il to ch 

appearing,/ 
 actin applYing, pleading and?rosecutinz for and on behalf 

br Union of India and Divisional Railway Manager. 
vnueztrioucasecimesc. 

I/WinK hereby agree to ratify all 

a f ore said Shr 	a . A.Ba sir 
in pursuance of this authority. 

IN WITNES3 WHEREOF these presents ar e 

gts done by the 

Rly.Advocate Lucknow. 

duly excuted 
this 

t/ 

Divisional Railway FIanager  
North Eastern Railway ,Luc'“low 

• 

toY(' 	 3 

Alcidai 	1983. 

keitg'ifre  1/1)  

by TE..41.14 
day of 



\e" 

In the Honsble High court of JUdicature .Allahabied 

Writ Petition No.1982/83. 
C- 	I -Sc 	ftd- N(cs 6 9) 6 ( 
Slav Ram Singh 	 Petitioner. 

vs 

Union of India and others 	Opp.parties. 

C ,j) 

4  

APPLIcATION FOR cONDO44TI0N OF L)IZLAY IN 

FILING cOUNTER AFFILIMIT. 

In the above noted case counter Affidavit 

could not be filed in time as inquiries had to 

completed from many places which caused delay. 

It is therefore prayed that delay may kindly be 

condoned. 

t .4 
vOcATS 

Fok 	1TA PARti. 
/ 	t.) 



In the H on'ble .Hi6h Court of Judicature at Allahabad, 

Sittinc  at Lucknow. 

• • • 

Irit petition No. 1962 of 198 6. 

Shill Ram SinL;h 	  petitioner 

Ve rsus 

Union of India e)lci others ppo s - 
Parties. 

c,UNYER AFFIDiall  ON -4LHALF Oi  

1,\.€20(-67) v.-mitt' 	son of 

cat' Avacetdilkoaiaged about ge years at present 

working as Assistant Personnel Officer in this 

office of Divisional Railway Manager, Lucknow 

North Eastern Railway, the deponent do hereby 

solemnly affirn and state on oath as under:- 

That the deponent is working 
1. 
as Assistant; personnel Officor north Eastern 

Railway, Lucknow and is co.dersant with the 

f cts of the case. 



4/ ( 

C , 	A 1 1 

' 
tl 

••••,. 
- 

-41'S,\1 /4  

-2- 

	

2. 	That the deponent has read the writ 

petition and has understood its contents and 

been authorised by the opposite parties to file 

the counter affidavit. 

	

3. 	
That the contents of the para 1 of the 

writ petition are admitted except the date of 

Promotion as Driver 'B' 
as on 22.11.1979 stated 

by the petitioner . He was prompted Driver 'B' 

425 - 640 on 22-11-1979. 

4. 	
That the contents of para 2 of the writ 

petition are admitted. 

That in reply to the contents of para 

6 of the writ petition it is stated that the 

petitioner submitted his reply to the charge 

memorandum in .which. he denied the charges levelled 

ainst him. 

6, 	That in reply to the contents of para 4 

of the petition= it is admitted to this extent 

that the Senior Divisional Mechanical Engineer 

passed the order referred in the petition after 

considering the reply to the charge-sheet filed 

by the petitioner. It is denied that the 

orders -were passed cryptically by the Senior 

Divisional Mechanical BAsineer as alleged by the 



p15. 

4 

petitione r. 

	

7. 	That the contents of pera b of the 

petitioner are denied. The appeal dated  6-11-19154 

( Innexure No. 3 to the writ petition stated 

by the petitioner is not Tiiiravailable on the 

records of the Railway administration. 

	

6. 	That the contents of paras 6 and 7 of 

the writ petition are admitted. 

	

9. 	That in reply to the averments made in 

para 8 of the writ petition it is stated that 

the Divisional Railway tiehaber after conF.ideration 

of the defence submitted by the petitioners 

the enquiry report etc. enhanced the penalty 

imposed upon the petitioner under the provisions 

of D.A.R. Rules reduoint, the petitioner to the 

Lower Post of F/ 	'AI  290 - 35011i. 11ri- 

v,  
xximeximabuftdolassuwithast fixing his pay at 

s. 3510/- Per month for a period of 3 years 

without postponik, future increment. The said 
v' 

order is perifectly in order and valid. The order 

,to passed under the statutory Rules is final 

and not subject to any judicial review. The 

stdtements contrary to it are denied. 

10. 	That the contents of para 9 of the 

writ petition are Ailmitted. 



-4- 

That the a-verments made in para 10 of the 

writ petition are denied. As the notice of 

enhancement of Penalty issued by the Divisional 

Railway Manager was arising out of the sails 

charges for which he was initially issued a 

memorandum of chares on 20.7.1981 ( Annexure No. 1 

to the writ petition ). There was no question 

for issuing fresh criaites. The petitioner also 

did not ask for any such document at any stage 

before or du rind  the enquiry which he attended. 

This is amply 'proved from his defence dated 

15-3-1982 to the notice of enhancement of the 

penalty. He was aware of the charges for which 

enhancement of penalty was proposed. 

That the contents of para 11 of the writ 

petition as stated by tbe petitioner are not 

admitted. It is furbner submitted that according 

to the provisions of the Rule 25 of D.A.R. Rules 

1968, Divisional Railway Manager was competent 

authority to review the punisnment imposed 

consid.ering the gravity of offence, facts and 

circumstances of the case and was autnorised to 

o rde r fo r an enqui ry wile re such enquiry was not 

held and to impose the punishment under the 

provisions of the Rules. 

16. 	That the averments made in para 12 of the 

A
writ petition are denied. The Divisional Railway ) 

16, 



hanager is a Higher Authority than the Divisional 

Mechanical Engineer and irrespective of the facts 

that he does not belong to Mechanical Department, 

was competent authority to review the puninsment 

of the petitioner and enhance the same in accordance 

with the Rules contained in Rule 25 of D.A.R. 1968. 

That in reply to the para 13 of the writ 

petition it is stated that tne petitioner had an 

opportunity to file an .appeal'cainst the orders 

of punishments of stoppage of increment imposed 

by the Senior Divisional Mechanical Engineer, 

but he had not submitted the appeal against the 

said orders of punishment. As such there was no 

restriction for the Divisional Railway Manager 

to review the punishment and enhance the same 

under the Rule 25 D.i.R. 

That in reply to the contents of pare 14 

of the writ petition it is stated that the orders 

of reversion of the petitioner to the po st of 

F / Man 'A' 290 - 350 was issued on 17.6.1983 

giving immediate effect. It was sent to tut Time-

Keeper for service upon the petitioner but as the 

petitioner reported sick from 21r3-1983 after 

haYing learnt that the orddrs of reversion has 

been received in his office for service. He 

reported for duty only after obtaining the stay 

order from this Rons ble High Court dated 14.4.1983. 



4 
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4 

In compliance of the Hon' ble Hi'6n Court stay 

older dated 14.4.1933, the petitioner has been 

allowed duty and the order of punishment dated 

17.3.1983 revertine, the petitioner as F / 'Limn 'JI! 

has been kept in obeyance. 

16. 	That in reply to the contents of para lb 

of the writ 2etition it is stated that the 

petitioner after having knowledge of tne notice 

o f Imposition of Penalty for reversion to the 

post of F/ Man 'A! reported sick to avoid its 

service and joined only after obtainin6 the 

stay order from this Hon'ble 	Court and 

therefore the same have been kept in obeyance it is 

however further mentioned that the petitioner 

also did not ask for a copy of the same. It is 

also stated that the petitioner was already 

served with a natio.° for enhancement of punishment 

dated 25-2-1962 ( Annexure No. 4 to the writ 

petition ) to which he had submitted his reply 

dated 15-3-1962 ( Innexure No. 5 to the writ 

petition ). Therefor there was no question of 

further givinb show cause notice as the same is 

no required under the Rules. 

17. 	That the contents of para 16 of the 

writ petition are denied. The notice of 

imposition of Penalty in T /b37/ 

„ C,Q,Ltzins in pare, 4 

)11.es gESainst 'We orders to tne 

TA /21 /31 dated 

that the appeal 

0 	ICTi? • 



/VI'l !,?0# 
4., ,',. 	-)*\ 1  

,7„,,,\ 

) 
41\ 	 \45) 

4 .5:1- 
\N"'s 

• 

-4 

-7- 

A true copy of the orders dated 17.3.1983 is 

annexed with this counter affidavit and is Marked 

as Annexure No. b.-1  . The annexure 6 to the 

writ petition filed by the petitioner is not a 

true copy. The petitioner as such purposly did 

not submit appeal to cloPa /- GK as indicated in 

the  o rder dated 17, 6. 1* 33 as re cu i red uncle r the 

statutory Rules and tnere fore the petitioner 

is not maintainable as petitioner had alternative 

remedy. 

That in reply to the contents of paras 17 

and 13 of the 	petition it is stated that 

there is no provision in the 3ules of the Railway 

administration to stay the operation of the 

penalty durin the pendency of the appeal with 

the appealate authority. It is however not 
correct that 2 to 3 years are taken to decide the 

appeal. The petitioner would not have suffered - 

any irreparable injury as on decision of the 

appeal in favour of petitioner , the petitioner 

would have been compensated in terms of money. 

The petitioner is, however continuing as Driver 'B' 

425 - 640 as a result of the 'stay order dated 

14.4.1963 granted by this iionuble Court. 

19. 	That the contents of pra 19 read with the 

grounds there under are not gimitted. The 

petitioner ilad alternative remedy of appeal to 

the aext -higher authority. 
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That the rounds taken by the petitioner 

are not tenable in law. 

That the writ petition is liable-  to be 

dismissed in all circumstances. 

0\1 

Luoknow dated: 
	 DEPUN§T. 

July 	, 1964. 

V- ,IFICATION 

I, the above named deponent, do hereby 

verify that the contents of para,3raphs 1 aad 2 

of this affidavit are true to my own kaowled6e, 

thdse are para.6raphs 3 to 19 are true to my 

kno wledt;e derived from the records and those 

are para,raphs 20 aad 21 are based on legal advise 

whicn I believe to be true. No part of it is 

false and nothinL, material has been concealed 

so help me God. 

LUCENn"rED: 

July 10  , D34. 

YNO\t  
Da0N§T, 

I identify the deponent who has 

signed before me. 

A A 
P41̂ - 

kavocate. 
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Solemnly affirmed before me on this IC) day of ,/ 

July 1984 at 	I i4  a.m./,.m. by Sri 

the deponent who is identified by Sri c 

Advocate Hsh Court of Judicature at allanabad, 

Sitting at Lucknow. 

I have satisfied myself by examining the 

deponent that he understands the contents of 

this affidavit which have beert read over and 

explained by me. 

&- 
OA TR CO 

0 a 
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In the Honible High Court of Judicature at Allahabad 
(Luckrow Bench Lucknow), 

Writ Petition No.1982 of 1983. 

Shiva Ram Singh. 	 Petitioner. 
v/s 

Union of India and others. 	 Opp.parties. 

ANN.Marc&L. 
N9rth Eastern Railway. 

Form N1.3. 
Ordoes of imposition of penalty of reduction to lower post 
grade/service under Rule 6(VI) of the Railway S, ervants(1)&10 
Rules 1968. 
No.T/537/TA/21/81 
TO 
Nape Shri Shiv Ram Singh. 
Father's name: Shri Udai Raj Singh, 
Designation: Driver Department Mech.Loco. 
Ticket No. x 	Date of appointment 6.6.1946. 
Station Loco shed/charbagh. Scale of pay 425-640. 

5...hat,..§A-Y  -Mins  )5i n_911 r)4yfuzireet4,049h heds  
(Name, designation and office in which he is employed) 

(* Under suspension) is informed that the Inqu ry Officer/ 
Board of enquiry appointed to enquire into the charge(s) against 
him has/hoe submitted his/their report. A copy of the report 04 
Of the Inquiry Officer/Board of inquiry is enclosed in 9 pages. 
2. On a careful consideration of the enquiry report aforesaid, 
the undersigned agrees with the findings(s) of the Inqu ry 
Officer/Board of inqu ry and holds that the article(s) of charge 
is/are proved. or 
* On a careful consideration of the enqu ry report alta a afore-

aid the under si:_;ned agrees with the finding(s) /if the Inquiry 
Officer/Board of inquiry in so far as it relate

, 
to article(s) o 

charge No. (s) 	and for reasons stated in the attached memo- 
randum holds that article(s) of charge No. (s) 	which the 
Inquiry Officer/board of inquiry has/have held as not proved/ 
proved, is also proved/not proved. 
3. 	The urriersiigned has there fort come to the conclusion that 
the penalty of reduction to a lower post/gradeAaevv-i-ee may be 
Juspolumbaszx imposted on hri Shiv Ran singh 	Shiv Ram 
Si nyh is, therefore reduced to the lower post/graWsente of 
Fireman' Al in the scale of Rs.290-350 fixing his pay at 
Rs. 350/- per month for a period of Three years 	months from th 
the date of this order with/witbout postponing future increment. 
4. Under Rule 18 of the Railway servants(D&A) Rules,1968 
appeal against these orders lies to C)PS/(W provided:- 

the appeal is submitted through proper channel within 45 
days from the date of receipt of these orders and 
the appeal does not contain impeoper or disrespectful 
language. 

5. Please acknowledge receipt of this letter. 
Signature Sd/-A,Rama RaO, 

Mime & Designation of the 
Displinary authority. Divisional 

Railway Manager, N. E•lay 
* Strike out whichever is wt applicable. Luc-now. 

--VR'Q\7.-. 

Dated 17.3.1983, 
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)11Ls 

as abeve. Tribunal 

IN  THE CENTR.AL  AOMINiSTR
CI CTT ATIVETRINNALALLAHABAD 

QEk[CH 1.11C-KNOW 
1,41- 	ndhi '811;wani0p.Rosidendy 

Luckn w 	 , 
hr Dated the  

kit), Sus 

RESPONDENTIs 

R 

v4,17v t 
No.CAT/LKL/Jud/Cal 

Whereas the marginally noted cases has 

Under the provision 

Tribun8l•Act,13of f'-35 and registered ih this 

1 	• 	• 
The Tribun 	has fixed date rf c, 

The. hetni;e7 
of the matter.. 

If r1,7 appearance is made 

on your behalf by yr..;r snmo 

one duly authnristd'to Act 

plead on your behalf • 

rt or  , 
1.61k 

aris g out 

,t• 

1 enri'Yje 

the matter W111bO  neard and decided in your:abbenba. 

Given under my han-i seal cf the '.Tribunal this 
- 	day of 	 19F49. 

L 

IMEPUTY REGISTRAR 

eCile 

up • 

x-tx...onci.trt 

been transferred by 

of the Administrative 



' IN THE CENTRAL ,ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 	 . 

23--A Thernhill Road, Allahaba6-211 001 

Nn,CAT/A/ld/Jud/ 	 Dated the 

Ti•A•NO‘ 1145 of 1987 

APPLICANT'S 

two F.441.--64tigh 

RE'':NT'S 

Onion C4 India and oth!,-1-.7 
To 

ly 6hrl 64,i;.5excno„ Advocacy  Lucknou High_ Court, Luoknou. 
2 	n 	thlmsh 	firat AdvocrnP, Lunkou HIgh Court, Luoknou 

Uhereas the marginally noted cases has been . 
tr-ansferred by 	

Under Sgotitom the 
prolAsion of the Ad10.nistrative Tribunal 

Act XIII of 1995 and , 
reglstei%3d in trlisiT4zhaii Al*Dgourt 

Jirll Puti:ion No, 
..........,. 	 ______ 	1 

R 
il The Tribunal has fixed date or 1 (18 	, 
i 'of 	

1he 	' of the Court of 1982  	f hearing of the matter. 
1Larisino out ,.-if °rot— 	IlInnagrance is made 

;! da'Ld 
	on your behalf by your soft fr,,,Kfli rhavan paused titular__ 
	Mecftirti  c'?tTi ejheheAl 

 ,4 
y  o 	uyau,,..sd o c 

plead cm your behalf 
i 

to 
matter will he heard and deeided in your absance 

• 

Giver under my h.and 	of thu Tribunal this 
c'ay of 

UT"( REGISTRAR 

• 
• 



Versus 

Defendant 	 A 

Plaintiff 	itAA-1,e)-4A ( 	 le6  

Petitioner 

Respondent 

India this the  	day of 

Dated 	 

N E R-84850400 

1 
tw-v)44x 9 

S4. 	i<e.A.P 11.147449,.*i_ 

94, / 	6474; 0/144-.1 	9 o fi: 44,(4.2  
0 

198 . 

Wain, ) 
Designation of the Executive Officer, 

NSICCS 

13cfore  
IA the Coin! t 

VAKALATNAMA 
) N7 0(i/5-T1961) 60 
ccopfriv /60 z-,04-190) 

vitroJiitzu-taniwitit T614,  vryizuktitefEArAevei ttelvt-i-D 

Plaintifftt2 	 titjt 	 Claiment 
Defendan 	 Appellant 

The President of India do hereby appoint and author se Shri 	N • reilvt....a 

	

ativv-iZ 	 
to appear, act apply, plead in and prosecute the above described 

suit/appeal/proceeding on behalf of the Union of India to file and take back documents, to accept processes 
of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and 
generally to represent the Union of India in the above described suit/appeal/proceedings and to do all things 
incidental to such appearing, acting, applying, Pleading and prosecuting for the Union of India SUBJECT 
NEVERTHELESS to the condition that unless express authority in that behalf has previously been obtained 
from the appropriate Officer of the Government of India, the said Counsel/Advocate/pleader or any, 
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly ; 
or partly the suit/appeal/claim/defence/proceeding against all or any• defendants/respondents/appellant/ 
plaintiff/opposite parties or enter into any agreement, settlement, or compromise whereby the suit/appeal/ 
proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein 
to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to consult 
such appropriate Officer of the Government of India and an omission to settle or compromise would be 
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may 
enter into any agreement, settlement or compromise whereby the suitiappeal/procemling is/are wholly or 
partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and communicate 
forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise. 

The President hereby agree to ratify all acts do e y the aforesaid Shri.. 

0(7`• D'ek9 	" 	T.72j ****** 	tigeN1175Z4  
in pursuance of this a thority. 

IN WITNESS WHEREOF these presents are duly executed for and on chair of the President of 

0-61,-Ct-EY pi a tteoLoy/11*11-4-), 



1.,  Railway Advocate, ..1t r.47-1  li.t:D.--i.-- .. .. 
,....,-, 

(4/11N WITNESS WHERE OF these presents are duly executed by me/us this 

day of 	 198.. 

in pursuance of this authority. 

NER-84850400-8000----4 7 84 

• 

4 

NS/W.3 
4  64 
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VAKALATNAMA 

  

Cutt)-eSLcc7k y--;;I.Ast kTy4)--f-47144 e4'Y 	ak 
Li) ottyi er,  

Before  
In the Court of 

7 A- No 
	)11,11:17f 198 7 	P-Y1-c ' 

. . . 	..... 

Versus 

 

(iLt.4 '62 k dd 41.a  

 

    

P 	 ,p. I.:LT/  75r( '61(14.4 . ke-V124'7  taj (err/0- 

tel 	 .. 	...... . 	............................................. 

do hereby appoint and authorise Ski 	A 	rt -rt--.),-.),,,, a 	  

Railway Advocate... latebN.tirt.t)  ' 	to appear, act apply and prosecute the above des- 
cribed Writ/Civil Revision Case/Suit/Applicaion/Appeal on my/our behalf, to file and take back documents, 
to accept processes 0 the Court, to deposit moneys and generally to represent myself/ourselves in the above 
proceeding and to do all things incidental to such i,ppearing, acting, applying, pleading and prosecuting for 
myself/ourselves. 

I/Wfe' hereby agree to ratify all acts done by the aforesaid Shri 	/41 Al/' rerMA  
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